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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

0.a.No, _ 937 o7

(0.A.8.R,N0.2070/97)

k. 83 .a.
Between:
1. All India Naval Armament Inspectorate Engineer-
ing Supervisors' Association, Visakhapatnam Dvm.,

Office, NAI, Viszkhapatnam represented by its
Secretary Sri wilson John, Sr.Chargeman (Rech.)

2. S. Surya Pratap. oo .e Applicants,
and
1. The Secretary, Ministry of Defence, New Delhi,.

2. The Chief of Naval Staff (DNAI), Naval Head -
Quarters, New Delhi, xf“\\

3. The Flag Officer Commanding-in-Chief, E_stern
Naval Command, Visakhapatnam.

4. The Director, Navsl Science & Technological
Laboratory, Vigyan Nzgar, Visakhapatnam «27.

5. Chief Inspector of Naval Armaments, Nawval Arﬁament,
Inspectorate, NAD PO, Visgkhapatnam -9.

6. Naval Armament Inspecting Officer, Naval Armément
Inspectorate, INS Kalings, Visakhapatnam.

Respondents.
Counsel for the applicants: Sri P.Bhaskar.
Counsel for the respondents: Sri V.Vinodkumar.

CO :
Hon'ble Sri R. Rangarajan, Member (a)

Hon'ble Sri B.S.Jail Parmeshwar,Member (J)

JUDGMENT.
(by Hon’ble sSri N. Rangarajan, Member (A)

There are two applicants in this 0.a. The

1st Applicant 1s the Association of Naval xng*aggiéng

Armament Inspectorate Engineering Supervisors, Viéakhapatnam
Division represented by its Secretary and 2nd applicant

is one of the Members of that Association,
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2. This application is filed for a declaration

Loy
that there 1s an anomolous situation in th%LpagLscale

,;s_ifggé%?g,between the employeces of the Naval Armament

Inspectorate and Orddance Factories, NSTL and CPWD

and to direct the respondentg/to rectify the anomoly
in the cadres of Sr. Chargemen (Mech) and Foremen(Mech)
of NAI with effe;t from 1-1=1986 with all consequential

and attendant benefits,

3. The learned counsel for the applicant-s
brought to our notice that the prayer and contentions
in thifto.A.. are similar to the prayer and contentions
raised in 0.A.367/97 decided on 27--3--1997. The

learned counsel submits that the applicant will be

Satisfied if a direction as given in 0.2.367/97 is

l&?f'given in this O.aA. also.

4, The learned counsel for the respondents

submitted that a similar direction as given in 0,A.367/97

is appropriate in this O.A,, alsco and he has no

objection if such a direction is given,

5. In view of the above, the c¢_se is remitted
back to the respondents to consider the representation of

the abPplicant astzf No.l Agsoclation dated 22==4w=1997

(Annexure III at page 12 of the C.A.)and the representation

dated 24--4=-1997 of the 2nd applicant (Annexure VI at
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Page 17 of the 0.A.) in accordance with law, 1if
required, in consultation with the appropriate
authorities in this connection and take a final

gecision within a reasonable time.

6, With the gbove direction the dﬂA.; is

gisposed of at the admission stage. No costs.
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«S.JAL PARAMESHWAR, R.RANGARAJAN,
MEMBER (J') MEMBER {A)
‘?.'.Ll')\f) :

/

Datet 22--7==1997,

- e S = =S A& e s e aa

Dictated in open Court. : n /14447
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Copy to: ;
y !

1% The Secratary, Mind of Defence, New Dalhis

24 The Chief _of Naval Staff (ONAI), Naval Hesd Quartars,
Naw Dalh1 . . .

3¢ The Flag Officer, Commanding in Chief, Eastern Naval Command,
Uisakhapatnam. '

45 Tha 1rector, Naval Science and Tachnalogical Labaratory,
Vigpan Nagar, Visakhaspatnam,

5. Naval Armement Inspecting OPficer, Naval Armamant Inspectoratd,
NRD PD, Uisakhapatn&m. ’ ‘

6¢ Naval Armament Inspaeting Officer, N3031 Armament
Inaspactorate, INS Kalinga, Uisakhapatnam.:

7+ One copy to Mr.PiPhaskar, Advocate, CAT Hyderabad.

84 One copy to Mr.V.Vinod Kumar, Advocate, CAT ,Hyderabad,
9& One copy to D.R(A), CAT, yderabad.

10. One duplicata copy. ' }
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IN THE CENTRAL ADNINISTRATBHE TRISUNAL *
| HYDERABAD

THE HOM'BLE SHRI R.RANGARRJAN: M(A)

 THE-HONBLE SHRI B.S.Jﬂ:=p§aNmEs?§%Rém
* ., J‘ F ) -‘ _'. . .
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